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NadEN IBIEI AW S ?

THE MINISTER OF FOOD AND AGRI-
CULEURE (SHRI JAGJIWAN RAM) :1I
shall take up this matter at the next Chief
Ministers’ conference. But the position is
this. If we entrust this to any insurance
companies and if it is voluntary, the
apprehension, on the basis of actuarial
calculations, is that the scheme may not
prave a success. Therefore, the entire
quéstion is whether it should be a compul-
sory insurance, that in any area all the
farmers will have to insure their crops.
That creates difficulties. Unless  State
Governments agree, it will not be possible
for the Centre to undertake this responsi-
bility. Agriculture being entirely a State
subject, it will not be possible for the Centre
to take upon themselves the execution of
any &cheme of crop insurance in any
state. I shall again take up this matter
with the Chief Ministers and see how far
we can go in this regard.

R SHRI RANGA : There was a scheme

for insurance against natural calamities.

SHRIJAGJIWAN RAM : That means
only putting money. Something is put by
Centre and something by the States. There
is a difference between the two.

SHRI P. VENKATASUBBAIAH : Will
a pilot scheme be put into effect ?

SHRI JAGJIWAN RAM : Wherefrom
will the money come? The NDC has
decided the pattern of allocation of Central
surplus to State Governments.

SHRI MANGALATHUMADAM : May
I know (1) whether State co-operative banks
and agricultural institutions have
consulted in this matter, and (2) whether

been

the proposed Agriculture Commission has
also been asked to examine the crop
insurance proposal ?

SHRI ANNASAHIB SHINDE : We
have referred it to State Governments. They
are free to consult whomsoever they like.
who are directly or indirectly concerned
with this. *

Loan to Small Farmers

+
*246. SHRI CHANDRA SHEKHAR
SINGH :
DR. SUSHILA NAYAR:
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether it is a fact that money-
lenders, businessmen and rich farmers have
gained hold over Co-operative Credit
Societies and thus they are reaping unduc
profits ; and

(b) if so, whether Government propose
to prepare any scheme or law so that the
loans to small farmers may be granted ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION SHRI M. S. GURU-
PADASWAMY) : (a; and (b). A statement
is placed on thé Table of the Sabha.

STATEMENT

The growth of vested interests in some of
the cooperative credit societies resulting in
undue gain to a limited number of influential
persons in a phenomenon which has been
engaging the attention of the Gentral and
State Governments.

The Crop Loan System has been introd-
uced for providing short term credit to all
sections of cultivators on the basis of their
requirements for growing different crops
and their repaying capacity. The liberalisa-
tion of loaning policies and procedures in
respect of short, medium and long term
loans by the cooperative credit institutions
and the effective implementation of the
Crop Loan System is constantly pursued.
With a view to provide incentive to the
cooperative credit institutions and for
covering the risks involved in financing
weaker sections, a scheme for creating special
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bad debt reserves with subsldy from Govern-
ment is under implementation. The Chief
Ministers’ Conference held in Madras in
June, 1968 made certain specific suggestions
for curbing the growth .of vested interests.
The State Government have been advised to
incorporate legal provisions in their coop-
erative laws for implementing the suggestions
of the Chief Ministers’ Conference, where
such provisions are necessary. This has
been done in some States and the matter is
under active consideration in others.

Govemment of India bave formulated a
1 sch for helping small ‘farmers
whlch is to be implemented on a pilot
basis in selected areas. Details of the scheme
are being worked out.
=t wex e fag ;. w9 S Fam w
Fwe U f qar ¥ & G-ghr feaml
F fag ®w W & fqu FE FA T@WW
ST @ Ear g § 7 o) aw fas @t
2 feadl o amgrfal ol s
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o F@AE G AT W g Few
IAF! TSN IAC, EEF gEIAT
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#1E gFEaT FRF A § AR

IR 5T AF FTA TG ?

SHRI M. S GURUPADASWAMY : It
is true the number of small farmers is large.
1 share the anxiety of the hon. member
that something more has got to be dome to
this class of small farmers. Sometime back,
at the Chief Ministers’ conference and later
at the Co-operation Ministers’ conference,
certain steps were - decided upon. State
Governments have been apprised of these
recommendations and various State Govern-
ments have been taking steps to see that
the credit facilities, services and various
inputs reach the small farmers more and
more. Already the Kerala and Maharashtra
Governments have amended the laws and
some more Governments are coming for-
ward in this regard. They may be amending
the laws so that the small farmers get larger
benefits in future.
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st ooz T fag: AfFm At Y
ag agt Famar 5 FTE § d@ET w9
AEEA A @] AR AT ¥ wny faar
AT |

SHRI M. S. GURCUPADASWAMY :
We have already circulated iliz recommenda-
tions of the conference and the State
Governments are taking steps. All have
agreed that the small farmers should get
more benefits in future and the agriculture
Ministry is thinking of setting up an agency
on a pilot basis all over India to give facili-
ties for the small farmers and the co-opera-
tives will be used in due course for this
purpose. '

SHRI YOGENDRA SHARMA : By
what time are the various State Govern-
ments expected to make necessary modlﬁca-
tions ?

SHRI M. S. GURUPADASWAMY : As
early as possible. We are anxious that
we should take up this  matter as edrly as
possible. E

SHRI K. NARAYANA RAO : My
experience shows that the small farmers in
the countryside have not been benefited by
the co-operative institutions and they go
to the small money lenders on an annual
crop return basis. It is very assured
repayment, not like other cases. In every
village there is what is called a co-operative
union and somebody rums it ; he will
conduct it on behalf of the entire village and
he gets the signature from various persons.
Sometimes all the sighatures are forged and
he goes to the central bank and he gets the
benefit.

MR. DEPUTY SPEAKER : The mech-
anism is known. What is the question ?

SHRI K. NARAYANA RAO : In the
name of small farmers so much money has
been taken but the repayment was not
done with the resutt .no loan is given and
thus there. is stagnation in the process. Are
they thinking in terms of bringing about
institutional changes in the pattern of
lending operations ?

SHRI M. S. GURUPADASWAMY :
There is the problem of vested interests
and we have recognised it. That is why
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various steps are suggested to the State
Governments. In this regard co-operative
insittutions themselves have been asked to
take some initiative. For instance, we have
asked them in future to give loans on the
basis of crops raised and also on the basis
of capacity for repayment. We are also
setting apart some special fund for risk
taking. Other sieps are also contemplated
in regard to membership of the co-operative
society. As I said earlier, the reality had
been recognised and various steps are taken
to remedy the defects in the existing system.

MR. DEPUTY-SPEAKER : The short
question was : are you contemplating
structural changes in the credit machinery ?

SHRI M. S. GURUPADASWAMY :
S'rcctural changes are under contemplation
but’it is very difficult to bring about radical
changes in the structure of co-operatives.
We have recommended to the State Govern-
ment that the money lenders and all kinds
of middle men should be eliminated from
the co-operative societies.

! gEmER Wet @A Ffw
A A TST g@ER & ggan ¥
HUAT TG T TFR B &% IEFA &Y
3 fr o frgm faolt agsrd & =l
¥ gy @Y @ W EfF 9@ gE-a-
gz ¥ got famelt § i Iaw aFr—
ag e feat€ 2ar € 1 3@ A0 =@
9 F AT ¥ 7y gu § | @ W N
W TR &1 gEEw Fuar g fE
foraml &) g frat § AR T T &
Y ¥ favd s —gad fod Far a2
w1 gy AT W ?

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGIIWAN
RAM) : I do not think there is any separate
survey only for the small farmers but the
survey of rural indebtedness as a whole
was made. There is no doubt that facilities
of credit do not often go to the small
farmer through co-operatives or other
institutions of credit, but intercepted
by and large by the bigger farmers.
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We have two or three schemes, The Planning
Commission is examining one scheme for
the fourth Five Year Plan by which we can
undertake some districts in each State for
taking care of the small farmers so far as
credit and other agricultural inputs are con-
cerned. The-question was considered also
in the conference of Co-operative Ministers
and it was decided that as a first step, the
vested interests in the co-operative societies
should be removed and some amendment to
the Co-operative Act is necessary, so_that
certain set of individuals may not monopolise
the office of the co-operative society for long
years. But as the House may infer, there
is & political resistance from the co-operative
leadership to any change to this effect, but
some of the State Governments are under-
taking the measure. By and large, with the
entry of the commercial banks in the agri-
cultural sector, the bigger farmer may be
taken care of by the commercial banks, and
co-operative credit should be made available
to the small farmer also.

The House will appreciate that the work
of the Central Government is to suggest
these things to the State Governments. The
primary responsibility again is of the State
Governments and we can only suggest to
them, but the actual implementation,
whether it is an amendment of the Co-ope-
rative Act or the implementation of new
schemes for the small farmer, becomes the
responsibility of the State Governments.
But I am very much concerned about what
is happening in the rural side. If this trend
of agricultural development goes on, im-
balance may be created and a situtation
may arise when bitterness will be noticeable
between the big farmers and the small
farmers.

=t fagfar frwtr : Sareag oY, WA
St ¥ 7Y faay frar & & fage g
FIed Fqamar g | Tgt I wre
Fromadfes &M & AT g W § W
¥ gEd A WATafed &1 AT A F
fag AR afi ¥ &1 favd aga v @
g § waw fear fF oo gfesar
afgw 9 # Tar w1gA AR, AfeT 3
FaR S AR G T Wk | gfeem
afew U RE @ AG FTEHT) @
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SRt & 22 AR dfqa § afcai fea
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SHRI JAGJIWAN RAM : I think 1
have  comprehensively covered  these
questions, We know the ills and advan-
tages of the co-operative movement. So far
as legislation is concerned, as the hon.
Member may be aware, if any person is not
admitted as a member of any co-operative
society, he can approach the Registrar of
Co-operative Societies and he may order the
admission of that member but that is no
solution. If one member comes on the
order of the Registrar and the other mem-
bers are hostile to him, it will not be possi-
ble for him to sit in the meeting itself. So,
it is not the law that is the solution.

As far as amendment of the Consti-
tution is concerned, 1 do not think co-ope-
ratives should become a Central subject. 1
personally am of that view. Therefore,
there is no question of amending the Consti-
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tution. Certainly, we will have to take
action at the non-official level, so that some
of the ill of the co-operative movement can
be rectified and some legislation will also
be necessary so that the vested intereste
may be eliminated. As far as the commer-
cial banks are concerned a beginning has
been made and some of the commercial
banks have started advancing credit even
to the small farmers. As I have said, it is
just a beginning but the beginning has been
rather encouraging.

=t T {a® TR : FAT HA qGEY
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SHRI M. S. GURUPADASWAMY :
Sir, for the information of the hon, Member
I may say that we have introduced what is
called “crop loan system’”. Under rhe
“crop loan system” any farmer, any tenant,
any share-cropper can get loans from the
co-operatives.

+ff @it A WAy 2 wiEl § ggerd
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fegral ®1 I wrawr Ad g Fwar
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SHRI M. S. GURUPADASWAMY :
For that we have asked the State Govern-
ments to simplify the procedures. It is true
and it has come to our notice that certain
malpractices are prevalent, We have asked
the State Governments to simplify the proce-
dure so that the farmers may not wait for
long, they may not use the middlemen and
they may not resort to other practices. This
is one of the suggestions made to the State
Governments and some State Governments
have already taken steps in this regard.

WRITTEN ANSWERS TO QUESTIONS

Institate of Catering Technology and
Applied Nutrition, New Delhi.

*244. SHRI TRIDIB KUMAR CHAU-
DHURI : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) whether his attention has been
drawn to the complaints of the students
and trainees and subordinate staff against
the administration of the Institute of Cat-
ering Technology and Applied Nutrition,
New Delhi ;

(b) whether it is afact that the Cat-
ering Adviser of the Government of India
was sent to conduct an enquiry into the
affairs of the Institute ; and .

(c) if so, his findinges and action taken
by Government theron ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI
SHINDE) : (a) Government is not aware
of any specific complaint against the
administration of Institute of the Hotel
Management, Catering and Nutrition,
New Delhi.

(b) No, Sir.
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{c) Does not arise.
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